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JOINT INSPECTION REPORT OF M/S TEVA API INDIA PVT. LTD., GAJRAULA,
AMROHA, UTTAR PRADESH AS PER HON'BLE NGT ORDER DATED 18.06.2020
CARRIED OUT BY CPCB AND UPPCB ON AUGUST 11, 2020

1.0 Subject Matter

Matter: Jitendra Singh Versus Central Pollution Control Board & Ors., 0.A. No.
89/2020

Subject: A factual and action taken report on incidents of gas leak took place on
07.06.2020 and 10.06.2020 from Teva API Pvt. Ltd. by a joint
Committee comprising representatives of Central Pollution Control Board

("CPCB") and the UP State Pollution Control Board ("State PCB") within
two months,

2.0 Order of Hon’ble NGT dated 18.06.2020

The Hon'ble Tribunal in the said matter passed the following directions on
18.06.2020 which is placed as under:-

"Before proceeding further, we find it necessary to require a factual
and action taken report from a  joint Committee comprising
representatives of Central Pollution Control Board ("CPCB”) and the UP
State Pollution Control Board ("State PCB”) within two months from today. The

report may be filed by e-mail at judicial-ngt@gov.in. The SPCB will be the nodal
agency for coordination and compliance.

3.0 The Joint Inspection

« In compliance of the direction of Hon'ble NGT in it's order dated 16.06.2020,
inspection of M/s Teva API India Pvt. Ltd., Gajraula, Amroha, Uttar Pradesh
(hereinafter referred as 'the Unit’) was carried out on August 11, 2020 by the
joint team comprising of officials from Uttar Pradesh Pollution Control Board
(UPPCB) and CPCB.

« The team inspected the unit and assessed the air pollution, waste water
management and the compliance status of environmental norms by the unit.

¢ M/s Teva API India Pvt. Ltd. is engaged in production of Bulk drugs and
intermediates having consented capacity 620 MT per annum, which is
equivalent to 1.77 MT per day.

3.1 Consented Production Capacity and Product Details
» The unit has consented production capacity of 620 MT per annum (i.e. 1.77

MT/day) for manufacturing of Bulk drugs and intermediates.

¢ On the day of inspection, the unit was found operational at production
capacity of 0.68 MT per day which is 40 percent of consented production
capacity.

e The unit is using 258 types of raw materials having specific consumption of

3.166 MT per MT of product. The list of raw materials and and its consumption
rate is annexed as Annexure-I.

.
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4.0
4.1

4'2

The unit is producing 76 types of bulk drugs and intermediates products based
on demand (Annexure-II). In month of July unit produced 30.097 MT of 13

types of bulk drugs and intermediates as given below.

 Product Name ) | API/Intermediate  Qty in Kg
| Pioglitazone HCI | API | 619.6
| Ezetimibe Enzymatic __| API | 1203.8
| Caspofungin Acetate | API | 19.328
 Pregabalin | AP ‘ 679.65
_Montelukast Sodium | API . 231.5 |
| Diltiazem HCI | API | 18618.7
Tadalafil B API | 138.66
Migalastat API 0.8
| Doconosol - | API | 100.28
Methydopa _API . 116.7
| TBRE B - Intermediate | 24241
Venlafaxine | Intermediate . 6592.8
HA ' Intermediate 1533.4

| Total production _' 30097.318

« The Unit has obtained Consent to operate dated 04.06.2020 under the Water
(Prevention & Control of Pollution) Act, 1974 & under the Air (Prevention &
Control of Pollution) Act, 1981 from Uttar Pradesh Pollution Control Board
(UPPCB) having validity upta 31.12.2021 (Copy placed at Annexure-1II).

* As per the Consent condition, the production capacity of Bulk drugs and

intermediates is 620 MT per annum.

Freshwater Consumption

Sources of Fresh Water
The unit uses ground water through abstraction from two borewells. The water

from borewell is used for industrial as well as domestic purposes.

The NOC for abstraction of ground water (1455 KLD) is expired on 14.11.2019
(Expired NOC placed at Annexure-IV).

Unit has applied for renewal of permission for abstraction of ground water to
CGWA on 14.10.2019 (Copy of application for renewal enclosed at Annexure-
V), but till date of inspection NOC for withdrawal of ground water is not obtained

by the unit.
As per CGWB report "Dynamic Ground Water Recourses Assessment of
India-2017" (Page No. 146) Gajaula, District Amroha has been deteriorated

from Semi Critical (2011) to Over Exploited category (2017).

Quantity of Fresh Water Consumption

Unit has two borewells to meet daily fresh water requirement. Electromagnetic
flow meters are installed at both borewells. During visit instantaneous flow at
borewell-I was 132.6 m’/hr and totalizer reading was 522206 m® and no
instantaneous flow was observed at borewell-II and totalizer reading was
241816 m?,

As per logbook data collected during visit, the total freshwater consumption
by the unit from 01 May-2020 to 31 July-2020 is as below:

|
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WYuantity of fresh water consumption

Sr.No. |  Month | Fresh water withdrawal from borewells

| (KL)
4 - }

1. _ May-20 { 25,612
[l  June-20 | o 24,083
L3, July-20 ___ 23,307

Total fresh water 73,002
_consumption in 3 months

Fresh water consumption 793.5

per day

Average fresh water withdrawal from borewells is calculated as 793.5 KL per
day from the loghook data,

5.0 Wwater & wastewater samples collection and air quality monitoring
Joint Committee collected samples from the different section of wastewater
treatment system, storm water drain and ground water to assess the impact of
the industrial discharge of the unit. The Committee has also collected STP
treated wastewater sample from the industry premises.

Collected water and wastewater samples have been analyzed at laboratory of
CPCB, Delhi for notified effluent discharge parameters,

¢ Ambient air monitoring and stack monitoring was carried out by UPPCB.
6.0 Characteristics of the wastewater of ETP system, storm water drain and
Ground Water

6.1 Effluent Management System
* The unit has installed two effluent treatment system for low TDS effluent (ETP-

1) and high TDS effluent (ETP-2) separately.

¢ ETP -1 received effluent from 10 different production sections and consists of
physiochemical treatment, biological treatment, tertiary treatment (Hide filter)
followed by, RO system (400 KL), RO polisher, Multi Effect Evaporator (MEE)
(100 KL), Spray dryer (24 KL) and Agitated Thin Film Dryer (ATFD) (10 KL).
Schematic diagrame of low TDS effluent is given below:
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High TDS effluent stream is treated through MEE 2 with stripper (100 KL)
followed by Vapour Thin Film Dryer (VTFD) of 20 KL capacity. MEE 2
condensate goes to equalization tank of ETP 1 for further treatment. VTFD salt
and stripper solvent goes to TSDF facility & incinerator respectively for final
disposal. Schematic diagram of effluent treatment facility for high TDS effluent

is given below:

VIFD saltto |
TSODF
|
Stripper solvent
to incinerator

Figure 2 Schematic diagram of high TDS effluent management

MEE-11 with
Stnpper

High TDS &
COD Effluent

Condensate to Equallzauun
tank of ETP-1

RO permeate of ETP-1 is sent for further treatment through polisher RO, RO
reject is sent to MVRE and MVRE reject is sent to MEE-1.

The reject from MEE-1 is sent to ATFD (Agitated Thin Film Dryer) and spray
dryer for conversion into salt, which is collected into the bags/drums and
stored as hazardous waste in Hazardous and Other Wastes storage yard.

The condensate from MEE-1 and MVRE is sent to neutralization pit for dilution

for polisher RO feed water for further treatment.

« Decanter is provided for the dewatering of primary & secondary sludge
generated from ETP-1.
e The analysis result of collected samples are presented below:
‘able 2: Samples collected from ETP and MEE for low TDS effluent
Parameters Equaliza RO-1 RO -1 ETP MEE-I MEE-I MEE-I
tion feed reject outleti.e. feed condens reject
tank of | (Outl polisher ate
low TDS et of RO
ETP secon permeate
' dary
| clarifi
|er | | | |
pH 822 [7.10 [7.36 11.70 674 | 9.45
BOD B 2780 182 485 N 1220 | 5.5 |
CDD — 10300 |93 |2784 [15 | 5909 | 53 20495
- —_’ = | |= - | 46848 | 272 | 124452
TSS 1629 223 514 111 | =- | -- -
Tps 6592 6152 (14088 (708 | - | -
PO~P 033 - |- |o63 [ - | -
Colour 30 |- - _LBD_L ] = | ==
Phenol  30.7 |- |- . 0.36 | - -
Su_mnde o e - e | 1.3 | - | =
Cyanide | BT N TN . — 028 | - | 2
Qil & Grease | _9_ N R | N | BDL | -- , 24
Arsenic _ |BDL |- |- BOL | = -
Cadmium  BDL B 2= S -] — .
Chromium Tear  |= I« BBL 1 = |
Copper .BDL - |- | BDL | -- [ -
Iron [13.02 |- - 021 | - o=
Lead TenE 1- ¥ _ IBeL = ——
Manganese o283 b= 1= BDL | - [ »
Nickel ~ 10.17 i = | BDL , = |
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| Zinc | 6.60 | | -  BDL

Antimony . 0.04 = | - . BDL
| Cobait 10.17 |2 | - | BDL
| Selenium - BDL [= | - . BDL
~Vanadium BDL - - | BDL

Bio-reactor 1
Bio-reactor 2 MLSS : 4810 ma/l;
(all parameters are in mg/L except pH and colour)

(Colour in PCU)

MLSS : 6059 mg/l; MLVSS : 5116 mg/I
MLVSS : 4148 mg/I

Table 3 Samples collected from equahization tank of high TDS effluernt
Parameter | Equalization
tank of high
_TDS effluent
pH ~5.84
BOD (mg/1) I 39300
_COD (mg/l) L 60795
IS(mg/) =
TSS (mg/l) _ 2022 B
DS (mg/l) 118200 |
| PO4-P (mg/l) 1.16
Colour (PCU) 87
Sulphide (mg/l) 5.6
 Arsenic (mg/l) 0.03
~Cadmium (mg/I) ' BDL |
 Chromium (mg/l) 0.13
Copper (mg/l) BDL
_Iron (mg/l) o 233
_Lead (mg/l) ~ BDL
Manganese (mg/l) | 032
Nickel (mg/l) | _0.05 |
Zinc (mg/l) - 298.08 |
Antimony (mg/l) .. BoL |
Cobalt (ma/l) - BDL |
Selenium (mg/l) 003
BDL |

The joint team collected sample from storm water drain, which was intentionaly

blocked by the unit near the boundary wall of the premises through sand bags

and sluice gate.
« The analysis report is presented below:

Samples collected from storm water drain

cop | BoD TSS

Table 4

‘Parameter pH

'Analysed value | 5.49 |

2554

6.2 Sewage Treatment system

T
|

DS

| 1| I
(mg/l) | % (Mﬂ! ) .‘_(mg_f ) |

1840

| Oil & Grease
(mg/l)
BDL

« The unit has installed 2 nos. of STPs of capacity 100 KL and 70 KL respectively
based on Moving Bed Biofilm Reactor (MBBR) technology for treatment of

domestic wastewater generated within process area and residential colony

unit.

« Effluent samples were collected from inlet and outlet
performance. The analysis rjsult of collected samples are as below:

) » xOY
sy : W
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3ble 5: Samples collected from STP outler
Parameter  STP1 (100 KL) | STP 2 (70 kL) Discharge standard
'Inlet |outlet inlet | outlet  Consented | As per NGT order

| . . _ _ dated 30-04-2019
_pH |695 |706 [6.88 |6.30

N . [5.5-9.0
BOD (mg/l) | 14 |49 165 |72 [30 |10
COD(mg/t) [66  [15  |405 |33 | 250 | 50
TSS (mg/l) |19 |BDL |92 [ 11 | 100 |20
TDS(mg/l) 344 460 | 688 | 836 - :
. NHs-N (mg/l) | 1 2.0 |I= . 4.0
(PO.P(mg/l) (262 [551 |258 |3.72

Total Coliform - 02 - 46
| (MPN/100ml)

Fecal Coliform | - <18 |- [ 2 E 1230
__(MPN/100ml)

| STP 1 Bio-reactor : MLSS (mg/l): 1710 mg/l ; MLVSS : 1268 mg/
5TP 2 Bio-reactor : MLSS (mg/l): 464 mg/l ; MLVSS : 402 mg/l

* The joint team also collected the ground water sample from borewell within the

premises. The analysis report is presented below:

ible 6: Samples collected from borewell within the premises
Parameters = Borewell within | BIS IS 10500:2012
premises (Permissible limit in
absence of alternative
_ - - i source)
pH 7.7 6.5-8.5
' Colour 'BDL ' 15
cop ~ BDL ' -
'TDS 234 i 2000
ler 18 ' 1000
F 0.3 ' 1.5
'S0, BDL [ 400
'NO;-N 1.8 ' ) 45
As BDL [ 0.05
‘cd ' BDL ' 0.003
'Co  BDL ' 5
cr ' BDL [ 0.05
cu ' BDL “ 1.5
Fe 1 0.04 Rk
'Mn loor 0.3
Ni  BDL 0.02
Pb ' BDL ] 0.01
b BOL — -
"Se “BDL il 0.01
v 'BDL I -
‘zZn DL 15

(all parameters are in mg/L except pH and colour)

(Colour in PCU)

7.0 Observation on the Water consumption of the unit & Analysis result of
sample collected from storm water drain.

7.1 Observation on the Water consumption of the unit
« As per logbook data, average fresh water withdrawal from borewells 793.5

KLD, which is within the permitted quantity of withdrawal (1455 KLD) as per
the previous NOC from CGWA, which expired on dated 14.11.2019.

y
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7.2 Observation on the Analysis result of sample collected from storm water
drain.

* The storm water drain provided within the premises was found blockéd and full
of wastewater near the boundary wall of the premises through sand bags and
sluice gate. The drain carried wastewater with some odour of chemical

Provision for transfer of collected wastewater to ETP was not available at site.

ZOZOs8s 11 15:0=

Figure 3; Wastewater blocked in storm water drain
Analysis results of water samples collected from storm water drain indicate
that the water flowing through the drain having significant amount of
pollutants. The pH value was found as 5.49, COD value 2544 mg/L, BOD value
835 mg/L, TSS value 41 mg/L and TDS value 1840 mg/L.
* The low pH value and high level of BOD, COD, TSS and TDS indicates that the
trade effluent is being discharged through storm water drain.

8.0 Effluent/Emission/Solid & Haz. Waste Management System

8.1 Observations on Effluent Treatment Plant (ETP)
s« During inspection, the ETP for low TDS stream was found in operation, whereas

effluent management system for high TDS stream was non-operational due to
insufficient quantity of effluent.

» As per data provided, average generation of high TDS effluent is 21.91 KL per
day and the and effluent is treated through MEE & Vapour Thin Film Dryer (VTFD)
in batch mode.

+ Based on 3 months logbook data, the average quantity of effluent reaching to
ETP provided for low TDS is 239.83 KL per day.

¢ The unit has provided the flow meter at inlet point of ETP for low TDS effluent,
During visit the totalizer reading was 56744 m? and instantaneous flow was
recorded as 10.4 m3/hr which is equivalent to 249.6 m?/day.

* The unit was operating at 0.68 MT per day production on the day of inspection,
which is about 40% of consented production capacity. Hence effluent generation
was less compared to that could have been generated by operating the production
at consented capacity.

. LIS L kw‘“-\‘*ii
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+ The unit has also provided the flow meter at inlet point of ETP for high TDS

effluent. During visit the totalizer reading was 10010.6 m?*and no instantaneous
flow was observed.

« High TDS effluent and RO reject feed into MEE of 100 KL and MEE
reject/concentrate is feed into VTFD (24 KL capacity).

» Total 280 KL of treated effluent from ETP for low TDS, high TDS and STPs are
utilized in cooling tower as makeup water after being treated through RO system
as per logbook data.

« Flow meters are installed at both ETPs and logbook for the same is maintained
by the unit.

« The incinerator instalied for management of salt from ATFD and VTFD. During
visit the incinerator was found non-operational.

» Representative of the unit informed that the incinerator is not in operation for the
last 5 months and it is under maintenance.

« Salt from ATFD and VTFD is being sent to Ramky Enviro Engineers Limited.
8.2 Observations on Sewage Treatment Plants (STPs)

e Unit has installed two STPs of 100 KL and 70 KL capacity consists of Collection
cum Equalization tank, Acration tank, Settling tank, Clear water collection tank,
Activated Carbon Filter and Multi Grade Filter as Tertiary Treatment units for the
treatment of domestic wastewater.

« As reported by the unit representative the treated sewage is used for horticulture
purposes and for cooling tower make up water within the premises.

« Both STPs were found operational during visit. STP of 100 KL capacity was
operational at 53.51 KL per day and STP of 70 KL capacity was operational at
44 .44 KL per day.

« The unit has permission to discharge (recycled in process/used in irrigation)
maximum 80 KL domestic wastewater, whereas unit is discharging (recycling in
process/used in irrigation) about 97.95 KL of treated domestic wastewater, which
is violation of consented condtion.

« BOD level at inlet of STP 1 at residential colony was found very low and indicating
dilution of water. MLSS value in aeration tanks of both the STPs were found low
compared to ideal value of 2500-3000 mg/l and indicating the unstablised
condition of aeration tank.

« The unit has installed flow meter at inlet and outlet point of both STPs and logbook

for the same is maintained.,

8.3 Existing Emission Management System (Air Pollution and Chlorine
vapour extraction system)

8.3.1 Emission Management System at Boiler
« The unit has installed two oil fired boiler of 10 TPH capacity each and using low

Sulphur heavy stock (LSHS) as fuel for steam generation. Bothe the boilers have

common stack.

wk
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e The height of the boiler stack is 45 meters and sampling port was provided at 20
meter height from ground level.

« The unit has provided monkey ladder with stack of the boiler, which is not as per
the CPCB guidelines.

* Online Continuous Emission Monitoring System (OCEMS) for online monitoring of
parameters such as SPM, SO; and NOx has been installed.

* Stack was monitored by UPPCB and the monitoring result is as below:

ng of boiler stack
Parameters Monitored value | OCEMS value Emission
| . standard
SPM (mg/NM?) | 97.75 B |75 150
SO (mg/NM®) 1185 | 00 600
NOx (mg/NM?3) | 95.4 | 82 300

8.3.2 Emission Management System at HCI tank
* Unit has provided two tanks of 40 KL capacity each for the storage of 30%

concentrated liquid HCI.
¢ To trap the acid mist emission from these tanks, the unit has installed alkali wet
scrubber to trap the acid mist and neutralize it. During inspection, the wet

scrubber was found in operational condition.

The Scrubbed water is collected in a collection tank and pumped to ETP provided
for low TDS. A by-pass line to storm water drain was observed in the collection
tank during visit. Although, no discharged/by-pass was observed during visit.

The stack height of the wet scrubber was 10 meters from the ground level,

Monitoring of acid mist was carried out during inspection by UPPCB and

monitoring result is as below:

imtoring of stack attached to wet scrubber at HCI tank

Parameters 'Monitored value General emission
. R o N | standard
HClI vapour (in mg/NM?) ' 1.06 ) [35

» Ambient air monitoring was also carried out within the premises at three
locations. The concentrations of PM,, SO, and NOx as per monitoring report of
UPPCB are presented below in table-9.

Table 9. Ambient alr quality monitoring

Parameters | Monitoring location Standard
' Administrative | Multi purpose  Material
. o ___J_ building | plant-2 | gate |
| PMyo (pa/m?) |71.53 1 73.79 7849 100
| SO: (pg/m?) | 21 23 125 | 80
[NOx (ug/m*) [26  [35 33 80

* As per Action Taken Report dated 09-06-2020 from UPPCB, the unit was
inspected by joint team of SDM Amroha, Assistant Director Industry, Moradabad;
Chief Fire Officer Amroha and, UPPCB on dated 09-06-2020, against the complaint

~ el v \ |
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for incident of gas leakage from M/s Teva API (India) Pvt. Ltd. on dated 7-06-
2020 (Annexure-VIII).

v During visit the wet scrubber attached to HCl tank was found non-
operational and the unit representatives were unable to make it operational
during the visit. It was concluded that unit was unable to control the
emission of HCI vapour on dated 07-06-2020 and the incident of gas
leakage is confirmed.

v Show cause notice was issued to M/s Teva API (India) Pvt. Ltd. by UPPCB
on dated 11-06-2020 for violation of conditions mentioned in Consent to
operate issued to unit.

« In respose to the show cause notice dated 11-06-2020 issued to the unit by
UPPCB, the unit submitted its reply on 26-06-2020 to UPPCB and denied about
any incident of gas leakage in the unit on dated 07-06-2020 as reported by Chief

fire officer, Amroha.

8.4 Solid & Hazardous Waste Management

« The unit possesses the Authorization under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 for generation,
collection, utilization, storage and disposal of 19 types of Hazrdous Waste with
validity upto 13.10.2022. Authorization is placed at Annexure-VI.

» Out of 19 types of Hazardous wastes (as per Haz. Waste Authorization issued by
UPPCB to the unit on 14-10-2017), the unit has provided the quantity of 16 types
of hazardous waste generated and disposed off from April, 2019 to 31 March
2020 is tabulated as table 10.

able 10: Details of Hazardous wastes generation and disposal

'S.No. Type of Hazardous | (fateg_aryof'_Openir:ng Quantity  Quantity

| Waste Waste Balance (MT) (MT)
(MT) generated  disposed
______ | | off
1. | Process residue and 28.1 2.2 496.5 497.6
_ wastes I B | |
2. | Concentrated  or 37.3 20 846.9 858.2
| ' evaporation residue _| B B .
[3. | Spent Carbon | 28.3 _|1.671 | 21 $122.2
| 4. Sp_ntgga_mg_solvent 28.6 6.21 [ 21.9 18,5
5 | Chemical sludge | 35.3 7.3 1 436.2 436.05
GO I A R |
L 6.  IncinerationAsh  |37.2 | 2.529 40 396
| Expired/Discarded | 28.5 1.37 35.96 35.9
Ik N
8. Off specification | 28.4
{ - roducts Al I |
9. | Distillation residue 36.1 o 1288 [12.19
"10.  oil &  Grease | 35.4 0 0.125 0.125
| skimming T |
'11. |Paint and  ink 19 0 0 0
| sludge/residue | B
Other recyclable wastes B
12. | Used Oil (Kg) l20 965 1470 1540
13. | E Waste (Kg) 18 4683 400 3600
'14. | Lead acid battery (kg) [ 17 | 460 1000 0
M/s Teva API India Pvt. Ltd., Gajraula, Amraoha, Uttar Pradesh (i)h\’ Pave 14 of 20
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15, Insulated Copper wire | 7 0 [0 0
. scrap | ’ . |

16. Empty drums, | 33.1 100 29215 29212
| containers etc (Nos.) | |

* Details about the generation and disposal of 3 types of wastes namely spent
catalyst, spent ion exchange resin containing toxic metals and spent carbon or
filter medium were not provided by the Unit.

* Unit has provided form 4, form 6 and form 10 for management of Hazardous
waste and E-wastes. Hazardous wastes is sent to authorized TSDF facility namely,
M/s Ramky Enviro Engineers Limited, Unit- U P Waste management Project,
Akbarpur, Kanpur Dehat, Uttar Pradesh. And E-Waste is sent to HIN Green E-
waste recycling Pvt. Ltd., 17/18, S-28 square complex, garh road, Meerut, UP.
Copy of the agreement with TSDF facility is placed at Annexure-VII.

9.0 Conclusions

1. Unit was found non-compliant w.r.t. discharge of untreated/ partially treated
effluent through storm water drain.

2. The wastewater quality in storm water drain having odour of chemical and
significant amount of pollutants. The pH value was found as 5.49, COD- 2544
mg/L, BOD- 835 mg/L, TSS- 41 mg/L, TDS- 1840 mg/L indicates partially
treated/untreated trade effluent is being discharged through it.

3. Unit has provided by-pass line to storm water drain in scrubbed water collection
tank at wet scrubber provided near HCI storage tank.

4. Gas cylinders containing Ammonia gas, Hydrogen Bromide gas and
Hydrochloric acid gas used by the unit were found placed in well-ventilate:
place under covered shed.

5. As per joint inspection carried out by SDM Amroha, Assistant Director Industry,
Moradabad; Chief Fire Officer Amroha and UPPCB on dated 09-06-2020, unit
was unable to control the emission of HCI vapour on dated 07-06-2020 due to
non-operational condition of wet scrubber attached to HCI tank and the incident
of gas leakage took place.

6. Monitoring data of boiler stack, HCI tank and ambient air quality was within the
permissible norms and does not reflect the emission of toxic gases during visit
on 11-08-2020.

7. Chemicals dosing in ETP, such as dosing of coagulant, flocculants were done
either manually or with pumps in uncontrolled manner.

8. Unit has 2 nos. of borewell to meet the fresh water requirement. Average fresh
water withdrawal from borewells is 793.5 KL per day. Flow meter was found
installed at both borewells and logbook for withdrawal of ground water is
maintained by the unit.

9. Unit does not have valid NOC from CGWA for abstraction of ground water. The
NOC was expired on 14.11.2019 and unit has applied for renewal of the same

on 14.10.2019, 4.‘
. i -
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10. Till date of inspection i.e. 11-08-2020, NOC for withdrawal of ground water is
not obtained by the unit. Hence, it can be concluded that, the unit does not
have valid permission for withdrawal of ground water.

11. Considering the ground water quality of Gajraula, CGWA shall assess the
renewal applications of M/s Teva API (India) Pvt. Ltd. and shall decide whether
the unit shall be allowed to abstract the ground water or not. CGWA shall decide
in accordance to the Hon'ble NGT.

12.Environmental compensation (EC) for illegal withdrawal of ground water shall
be levied by CGWA, where ground water of the area is already deteriorated to
“over exploited” categary.

13.The ladder facility for stack emission monitoring provided with stack of boiler is

not as per CPCB guidelines.

14. The sample collected from borewell within the premises indicates that the
underground water is within permissible norms as per BIS standard.

15. BOD level at inlet of STP 1 at residential colony was very low and indicating
dilution with water. MLSS value in aeration tanks of both the STPs were found
1710 mg/L in STP-1 and 464 mg/I in STP-2 compared to desired value of 2500-
3000 mg/!l and indicating the unstablised condition of aeration tank.

16.The unit is discharging (recycled in process/used in irrigation) 97.95 KL of
treated sewage which is more than the consented capacity of 80 KL, which is
violation of consented condition.

17. Adequacy of ZLD system for effluent treatment and reuse of treated effluent
could not be established, since the unit was operating at production of 0.68
MT/day against consented (calculated) 1.77 MT/day.

18. The final treated effluent (RO permeate) is used as make up water for cooling
tower showed compliance w.r.t. effluent discharge norms prescribed under
Environment (Protection) Rules, 1986.

19. Dedicated energy meters were installed at ETP, RO, MEE, ATFD and STPs and
logbook for same has been maintained.

20. OCEMS at boiler stack was found installed and connected with the CPCB server.
Spiral staircase with railing shall be provided with stack for monitoring of stack
emissions.

21. There was significant difference in data generated by OCEMS and monitoring
carried out by the joint team on 11-08-2020.

22.Record of all types of hazardous and other wastes generated and disposed is

not maintained by the Unit.

10.0 Recommendations

1. Unit was found non-compliant w.r.t. discharge of untreated/ partially treated
effluent through storm water drain and violating the condition of ZLD.
2. Unit shall make sure that no untreated/partially treated effluent and

seepage/run-off from the industrial process area discharged into storm water

drain.

,m“"/
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3. Unit shall strictly follow the conditions laid down in consent to operate issued
by UPPCB.

4. The unit should carry out adequacy assessment of ZLD system at operational
Capacity of 1.77 MT/day, by a reputed Government technical institute.

5. Monitoring data of boiler stack, HCl tank and ambient air quality does not reflect
the emission of toxic gases during visit on 11-08-2020. However, joint
inspection on dated 09-06-2020 by SDM Amroha, Assistant Director Industry,
Moradabad; Chief Fire Officer Amroha and UPPCB on dated 09-06-2020 due to
non-operational condition of wet scrubber attached to HC| tank, unit was unable
to control the emission of HCl vapour on dated 07-06-2020 and the incident of
gas leakage took place.

6. Unit shall make sure, the air pollution control devices provided work efficiently
and no such incidence of leakage of gas occurs in future due to negligence of
operation and maintenance.

7. Unit shall get renewal of NOC from CGWA for abstraction of ground water.

8. Unit shall maintain record for generation and disposal of all types of hazardous
wastes generated within the premises.

9. Facility for dosing and mixing of alum and polyelectrolyte shall be provided in
separate tanks.

10.Ladder facility with stack shall be provided as per CPCB guidelines.

11. Regular calibration of OCEMS attached to boiler shall be ensured.

11.0 Photographs
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Fig.1: Entrance gate Fig.2: Hazardous waste data display at
. entrance gate

| F"Q<3 ZLD flow dlagram for industrial Fig.4: Low TDS inlet equalization tank
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Fig.13 Arrangement for bypassing Fig.14: Storm water drain found filled with
wastewater generated from wet scrubber wastewater
INto storm water drain
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Fig.24: Sample seaﬁn_gi and signature in
presence of unit representative
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12.0 Signature of the inspecting officials

Date of Inspection :

11.08.2020

Name of the inspecting
| officers
1. Sh. J. P Maurya

Designation

RO, UPPCB Bijnor

——

SIQnatUre J

L
| 2. Dr. R. K. Singh

Scientist- 'D’, CPCB

.

3. Sh, A. K, Sharma

AEE, UPPCB Bijnor

.
o

'#F,.__l

4. Sh. Vipin Kumar

RA-1II, CPCB

C\ﬁ‘l‘k“ﬁ‘“/

|
| 5. Sh. Ankit Shukla

SRF, CPCB

L
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21 Atorvastatin Sodium Anticholesterol HA Parkisnson
22 Losartan Blood Pressure SDIPAMP Tartrate Asthma
23 Fluvastatin Sodium Anticholesterol Pregabalin Crude Epilepsi
Piperazinyl di benzothiazepine di
24 Ticagrelor Angina/Heart hydrochloride psoriasis
25 Desfesoterodine Succinate Anti muscarinic
26 Sofosbuvir Hepatitis C
27 Edoxaban tosylate Blood Clot
28 Migalastat HCL Fibriod
29 Prilocaine Local Anesthesia
30 Docosanol, Antipyretic
Sitagliptin Phosphate/
31 Maleate /Sulfate Diabetes
32 Empaglifiozin Diabtes
33 Carbidopa/HA Parkinson
34 Safinamide Parkinson
35 Tadalafil Blood Pressure
36 Metoprolol Succinate Blood Prtessure
37 Fluoxetine HCL Antidepressant
38 Methyl Dopa/C6 Blood Pressure
39 Pentaprazol Sodium Stomach Acid
40 Furosemide Endema
41 Vortixetine Benzoate Antidepressant
42 Allopurinol Uric Acid
43 Labetalol HCI Blood Pressure
44 Linagliptin Diabetes
45 Venlafaxine HCL Antidepressant
46 Nitrofurantoin Antibiotic
47 Molidone HCL Mood disorder
48 Trazodon Antidepressant
49 Olmesartan Medoxomil Blood Pressure
50 Letermovir Antibiotic
51 Solifenacin Succinate Endema
52 Ferric Citrate Kidney stones
53 Niraparib Tosylate Anticancer
54 Sucroferric Oxyhydroxide Kidney stones
55 Baloxavir marboxil Antipyretic
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Annexure-lll

) S U.P. Pollution Control Board
: CONSENT ORDER

Ref No. - ' Dated : 04/06/2020
68215/UPPCB/Bijnore(UPPCBRO)/CTO/water/J _
YOTIBA PHULE NAGAR/2019

To,
Shri VISHWAJEET NANDKEOLYAR
M/s MS TEVA API INDIA PVT LTD
Plot No A-2/1 , A-2/2 , UPSIDC , Industrial area , Gajraula - U.P.,, AMROHA,244235
JYOTIBA PHULE NAGAR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MS TEVA API INDIA PVT LTD

Reference Application No :6135304 Dated :04/06/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MS TEVA API INDIA PVT
LTD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit
subject to general and special conditions mentioned in the annexure ,in refrence to their foresaid

application .
2 This consent is valid for the period from 01/01/2020 to 31/12/2021 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority .

E Digitally signed by
A m It Amit Chandra

Chandra Z53iuts
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer UPPCB Bijnore for information and to ensure the compliance of the

- . . . Digitally signed b
conditions imposed in the consent order. Amit it

Criidin  mptes
Chief Environment Officer



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MS TEVA API INDIA PVT LTD vide

Consent Order No. 6135304/ Water Dated : 04/06/2020

4(a)

4(b).

CONDITIONS OF CONSENT

g

This consent is valid only for the approved production capacity of Bulk drugs and intermediate .
The quantity of maximum daily effluent discharge should not be more than the following :

| Effluent Discharge Details

| S.No Kind of Effulant Maximum daily | Treatment facility and
discharge . KL/day discharge point

1 Domestic 80KLD(recycled in STP
process, used in
irrigation)

2 Industrial . '370 KLD (ZLD) “ETP
Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
0 Parameter Standard
Total Suspended Solids 100mg/!

S.

BOD 30mg/l
CcOD 250ma/l
Oil & Grease 10mg/l

Quantity of Discharge 80KLD(Recycled in process,
| used in irrigation on land)

o | N =2

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant —I
S.No Parameter Standard J
1 Quantity of Discharge ZLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition Ne. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:



=" 1. This Consent to Operate Water is valid for production of Bulk drugs and Intermediate 620 MT per
annum. g
2. Domestic effluent 80 KLD, shall be treated through 02 STPs and treated water shall be used for
irrigation on land and also as makeup water in cooling tower.
3. Industrial effluent 370 KLD shall be treated in Zero Liquid Discharge based ETP with Reverse
Osmosis Plant (I&1T), MBRE, MEE (I&II), VTFD , Agitated Thin Film Dryer( ATFD) and Sludge
decanter units. Unit shall operate and maintain mass flow meters and totalizer at inlet and outlet of
MEE, Flow meter at feed line of Dryer and proper logbook shall be maintained 5
4. Unit must strictly maintain zero hiquid discharge of effluent outside premises into
drain/river/water body and on land.
5. Unit must obtain NOC for withdrawal of groundwater from competent authority or arrange for
water needed in the process from valid sources within 03 months failing which the the consent shall
automatically stand revoked. Unit must obtain registration under Section 10/ Section 11 of The Uttar
Pradesh Ground Water (Management and Regulation) Act 2019.
6. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.
7. National Emission Standards for Organic Chemicals Manufacturing Industry issued by Ministry
vide GSR 608(E) dated 21.07.2010 and amended from time to time shall be followed.
8. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain
shall be passed through guard pond.
9. The ambient noise level shall confirm to the standards under the Environment (Protection) Act
1986, viz. 75 dBA(day time) and 70 dBA(night time).
10. Unit shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016 and shall obtain authorization for disposal of hazardous
waste.
11. Unit shall install the board showing daily environmental statement ie chemicals used in the
treatment of effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the
main gate of the unit. '
12. Unit shall comply with the provisions of Water (Prevention and Control of Pollution) Act 1974
as Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National
Green Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union
of India.
13. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
14. Unit shall submit treated effluent of STP and ETP and ground water quality monitoring report
done by MoEF & CC approved laboratory in every 3 months.
15. Unit shall comply to the direction issued by Hon’ble Supreme Court in Writ no. 418/98 Imtiyaz
Ahmad V/s Govt of India and others.
16. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B
/ UPPCB and further on Revoking of Closure order, the Consent order shall become valid

> Digitally signed
Am It by Amit Chandra
o . % % ' Date: 2020,06.04
Issued with the permission of competent authority . Chandra 17:07:42 +05'30"

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer
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U.P. Pollution Control Board

CONSENT ORDER
Ref No. - 68214/UPPCB/Bijnore(UPPCBRO)/CTO/air/JY OTIBA Dated : 04/06/2020
PHULE NAGAR/2019
To,

Shri VISHWAJEET NANDKEOLYAR
M/s MS TEVA API INDIA PVT LTD
Plot No A-2/1 , A-2/2 , UPSIDC , Industrial area, Gajraula - U.P.,AMROHA,244235

JYOTIBA PHULE NAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MS TEVA API INDIA PVT LTD

Reference Application No. 6135255 : Dated : 04/06/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s MS
TEVA API INDIA PVT LTD. under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2021 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
Amit
Chandra
For and on behalf of U.P. Pollution Control Board

Digitally signed Ly Ami Chandra
Date: 2020.06.04 17:0%11 +05'30°

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer UPPCB Bijnore for information and to. ensure the compliance of the

conditions imposed in the consent order. Amit G .
Date: 2020.06.04
Chandra 170926 405°30'

Chief Environment Officer



3(a)

3(b)

3(c)

U.P. Pollution Control Board )

“
Dated : 04/06/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Bulk drugs and intermediate .

This consent is valid only for products and quantity mentioned above. Industry shall qb_t_aiﬁ prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

Type of Fuel Stack No.
Source

Incinerator for hazardous
the disposal waste
of Hazardous

Parameters

Height

Particulate
Matter

spray drier
and dust
collector and
stack height
of 30 meter
from ground
level

stack height
of 6.5 meter
above the roof
of nearest
building.

common
stack of 45
meter from
aropund level

rms of the Board .

" Particulate
Matter

DG sets of Diesel

1000KVA and

Particulate
Matter

9000KG/Day

boilers of 10

Emission Quality Details Detail
Stack No Parameter Standard

Particulate Matter 150mg/NM3
50mg/NM3

As per Environment
(Protection)Rules
1986

the Board/MOEF & CClor

Quantity of other pollutants should also be as per the norms prescribed by
otherwise mandatory - :

The equipment for air pollution control system and monitoring ,as_proposed by the industry and
approved by the Board should be installed in their premises itself.. . .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board . fiag* 2 : '

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory . - .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory . . _

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted . )



Specific Conditions:

1. This Consent to Operate Air is valid for production of Bulk drugs and Intermediate.

2. Unit shall maintain and operate Air pollution control system regularly and ensure that stack
emissions are within the prescribed norms.

3. Furnace oil is not allowed as a fuel.

4. Oil fired boilers of 10 TPH and 10TPH, fuel is LSHS (Low Sulpher Heavy Stock) 9000Kg/Day,
shall be equipped with common stack of 45 meter.

5. Incinerator for the disposal of Hazardous waste shall be equipped with spray drier and dust
collector and stack height of 30 meter from ground level.

6. DG sets of 1000K'VA and 1000KVA are equipped with canopy and stack height of 6.5 meter
above the roof of nearest building.

7. Unit shall operate and maintain the installed alkali scrubber at different air vent lines of batch
reactors.

8. Unit shall maintain and operate properly the installed online emission monitoring system and
maintain the records, and ensure the connectivity to the servers of CPCB and UPPCB.

9. Unit shall ensure that ambient air quality of nearby areas is not adversely affected due to operation
and emissions of the unit.

10. Unit shall comply with the provisions of Air (Prevention and Control of Pollution) Act 1981 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
11. The overall noise levels in and around arca shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986. ;

12. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in
boiler subject to its availability.

13. Unit shall submit the ambient air quality report and stack monitoring report of the air pollution
sources from laboratory authorized from MOEF & CC on quarterly basis.

14. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

15. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect
the air quality, becoming air borne by wind or water regime during rainy seasone by flowing along
with storm water. Direct exposure of workers to fly ash & dust shall be avoided.

16. Unit shall comply with the direction issued by Hon’ble Supreme Court in Writ no. 418/98
Imtiyaz Ahmad V/s Govt of India and others.

17. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B
/ UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

s Digitally signed
A m It by Amit Chandra
_ o _ e ) Ch an d-l’ Date: 2020.06.04
Issued with the permission of competent authority . A 17:09:39 +05'30"

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer
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Annexure-lV

Bexta iR s nittiEmn
S AAeE, <2l fas™ vd

MEMBER SECRETARY IO AT IO ANAL
HRG JATBR
File No:- 21-4/1440/UP/IND/2017 ~ lﬁ?‘) Central Ground Water Authority

Ministry of Water Resources
River Development & Ganga Rejuvenation

Government of India
Date :-

NOC No:- CGWA/NOC/IND/ORIG/2017/2872

DEC 2017

To

/s Teva API India Pvt. Ltd.
A-2, A-2/1, A-2/2, UPSIDC, Industrial Area,
Block Gajraula, District Amroha,
Uttar Pradesh — 244235

Sub:- NOC for ground water withdrawal to M/s Teva API India Pvt. Ltd. in
respect of their existing Pharmaceuticals manufacturing unit located at A-2, A-
2/1, A-2/2, UPSIDC, Industrial Area, Town Gajraula (NP), Block Gajraula,
District Amroha, Uttar Pradesh - reg.

Refer to your application on the above cited subject. Based on recommendations of
Regional Director, Central Ground Water Board, Northern Region, Lucknow vide
their recommendations dated 31/07/2017 and further deliberations on the subject,
the NOC of Central Ground Water Authority is hereby accorded to M/s Teva API
India Pvt. Ltd. in respect of their existing Pharmaceuticals manufacturing unit
located at A-2, A-2/1, A-2/2, UPSIDC, Industrial Area, Town Gajraula (NP), Block
Gajraula, District Amroha, Uttar Pradesh. The NOC is, however subject to the
following conditions:-

1. The firm may abstract 1,455 cu.m/day (and not exceeding 5,31,075 cu.m/year) of
ground water, through existing two (2) tube wells only. No additional ground water
abstraction structures to be constructed for this purpose without prior approval of the
CGWA. The bore wells to be modified as per guidelines enclosed in Annexure.
2. All the wells to be fitted with water meter by the firm at its own cost and monitoring
of ground water abstraction to be undertaken accordingly on regular basis, atleast
once in a month. The ground water quality to be monitored twice in a year during
pre- monsoon and post- monsoon periods.

3. M/s Teva Api India Pvt. Ltd. shall; in consultation with the Regicnal Director,
Central Ground Water Board, Northern Region, Lucknow implement ground water
recharge measures atleast to the tune of 2,68,355 cu.mlyear as proposed, for
augmenting the ground water resources of the area within six months from the date
of issue of this letter. Recharge measures shall be taken up by the firm outside
the plant premises. Firm shall also undertake periodic maintenance of recharge
structures at its own cost.

4. The photographs of the recharge structures after completion of the same are to be
furnished immediately to the Regional Director, Central Ground Water Board,

Northern Region, Lucknow for verification and under intimation to this office. M\ o
: ).
West Block - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - (5‘51 N P s L1
Tel : 011-26175362, 26175373, 26175379 Fax: 011-26-{

Website : www.cgwb.gov.in, www.mowr.gov.in
e GRidE S - gk FREE B authorised
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5. The firm at its own cost shall install two (2) piezometers fitted with digital wate:
level recorder having telemetry systems at suitable location and execute monthly
ground water regime monitoring in and around the project area on regular basis in
consultation with the Central Ground Water Board. Northern Region, Lucknow

6. The ground water monitoring data in respect of S. No. 2 & 5 shall be submitted to
Central Ground Water Board, Northern Region, Lucknow on regular basis at least
once in a year.

7. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment,

8. Action taken report in respect of S. No. 1 to 7 shall be submitted to CGWA within
one year period.

9. The permission is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1 to 8.

10. This NOC is subject to prevailing Central/State Government rules/laws or Courts
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

11. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

12. The NOC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider
the project on merits and be taking decisions independently of the NOC.

13. This NOC is valid from 15/11/2017 till 14/11/2019. Pw,_,
Member Secretary

Copy to:

1. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP

Bhawan, Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar

Pradesh with a request to ensure that the conditions mentioned in the

NOC are complied by the firm in consultation with the District

Magistrate, District Amroha, Uttar Pradesh.

The District Magistrate, District Amroha, Uttar Pradesh for necessary action.

The Regional Director, Central Ground Water Board, Northern Region,

Lucknow. This has reference to your recommendation dated 31/07/2017.

4. TS to the Chairman, Central Ground Water Authority, Shram Shakti Bhawan,
Rafi Marg, New Delhi.

5. Guard File 2017-18. /

gt o

Member Secretary
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Member Secretary
1Cenrra1 Ground Water Authority
Ri: ; Jamnagar House, Man Singh

New Delhi-110011.

:
; Ph. No. 011-23383561. 23383824
E Fax 23382051

Séé.éiggt; Application for Renewal of NOC for Ground Water withdrawal of existing
Industrial unit “TEvA API INDIA PVT. LTD” located at A-2, A-2/1, A-2/2, UPSIDC, Industrial
Area, Gajraula District- Amroha, UP 244235,

Ref: Online application- 21-4/1440/UP/IND/2017 - dated 11/10/2019

NOC No, :- CGWA/NOC/IND/ORIG/2017/2872
e T i

Dear Sir,

We are herewith submitting NOC renewal application for ground water withdrawal of
existing Industrial unit “TEVA API INDIA PVT. LTD" located at A-2, A-211, A-2/2, UPSIDC,
Industrial Area, Gajraula District- Amroha, UP., in prescribed format along with online
application and other necessary documents for your kind consideration.

Thanking you

For TEVA API INDIA PVT LTD.
Gajraula

orized Signatory

- Documents:- ( Annexure | to 16)

a) Area Specific Plantation - Annexure -1

b) Domestic Water School Sanitation — Annexure — 2

Teva AP! India Private Limited

A-2, A-2/1, A-2/2 UPSIDC Industrial Area, Bijnor Road, Gajraula - 244 235, District : Anftége 1 of 2
(Uttar Pradesh) India. Tel : +91-5924-252591, 92, 93 Fax;: +91-5924-252590

Regd Office: M-34, Saket, New Delhi - 110017 CIN : U74899DL2002PTC138679

e i i S A

Scanned with CamScanner
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TAIL/GAJ/E&S/ICGWA/2020/05 Date: 17.03.2020

To,

Regional Director

Central Ground Water Board
Northern Region, Bhujal Bhawan,
Sector — B, Sitapur Road Yojana
Lucknow — 226021 (UP)

Subject: Renewal of NOC for Ground Water withdrawal of existing Industrial unit “TEVA
APl INDIA PVT. LTD” located at A-2, A-2/1, A-2/2, UPSIDC, Industrial Area, Gajraula
District- Amroha, U.P - 244235,

Ref: Online application- 21-4/1440/UP/IND/2017 - dated 11/10/2019

NOC No. :- CGWA/NOC/IND/ORIG/2017/2872 valid up to 14.11..2019 .

Dear Sir,

We had submitted our online application to your good office on 11.10.2019 for renewal of
NOC for ground water withdrawal of existing Industrial unit “TEVA API INDIA PVT. LTD"
located at A-2, A-2/1, A-2/2, UPSIDC, Industrial Area, Gajraula District- Amroha, UP., in

prescribed format along with online application and other necessary documents.

We would like to inform you that our NOC No. CGWA/NOC/IND/ORIG/2017/2872, which

was valid up to 14.11.2019, is not renewed till date, request you to kindly renew our NOC.

We will be highly thankful to you.

Thanking you

For TEVA API INDIA PVT LTD. Gajraula

Authorized Signatory

CC:- Member secretory CGWA New Delhi.

Teva AP India Private Limited

A-2, A-2/1, A-2/2 UPSIDC Industrial Area, Bijnor Road, Gajraula - 244 235, Dislrict : Amroha

(Uttar Pradesh) [ndia. Tel : +91-3924-252591, 92, 93 Fax: +91-5924-252590

Regd Office: 121h floor, Commerz Il, International Business Park, Oberoi Garden City,

Off. Western Highway, Goregaon (E), Mumbai, Mumbai City, Maharashtra, India - 400063 CIN ;: U74899MH2002PTC326704




Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1440/UP/IND/2017

Applied For Renewal : 1st

8). Authorization :

S.No Attachment Name File Name
1 Hazardous waste Authorization Hazardous waste authorization.pdf
2 water Consent Water Consent Valid Upto December 2019.pdf

9). Extra Attachment :
No Attachment Found!

10). Compliance to the Condition prescribed in the NOC

SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name
1 Area Specific Plantation 1 Pic of Tree Tree Plantation.pdf
Plantation
Domestic Water School Sanitation 1 School Sanitation Deatils of CSR work 2018.pdf
Groundwater quality monitoring - Pre 1 Pre monsoon ground Ground Water Report _April
monsoon and Post monsoon water testing report 2019.PDF
2 Post monsoon Ground water Report _ June
ground water testing 2019.pdf
report
3 Pre monsoon SGS Jan 2019.pdf
ground water report
Jan. 2019
4 Maintenance of recharge structures 1 Maintenance of Maintenance of recharge structure
Recharge structure - PO.pdf .
Copy of P.O
2 Maintenance of Maintenance of Recharge
Recharge structure  structure PO 2 .pdf
P.O2
5  Number of Pizometers as per NOC 1 Piezometer Records Details of PIEZOMETERS.pdf
and Water Level Record
6  Number of Tubewells Borewales as 1 Bore well details Two Nos Borewell details.pdf
per NOC
7  Pizometer fitted with AWLRs with 1 Pizometer fitted with Details of PIEZOMETERS. pdf
telemetrry as per NOC AWLRs

8 Quantum of Groundwater as per NOC 1 Year wise Ground  Ground water consumption 2017
water consumption  to 2019.pdf

9 Recharge through ponds 1 Recharge through ~ Rain water harvesting and Artificial
ponds Recharge .pdf
10 Recycle and reuse of water 1 ETP Treatmentand TEVA Effluent Treatment and
water recycling water recycling system.pdf
system
2 ETP Process writeup ETP Process writeup.pdf
11 RWH and AR structures implemented 1 RWH AND AR Rain water harvesting and Artificial

Recharge .pdf

11/10/2019 05:58 PM Page 6 of 7



Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1440/UP/IND/2017

Applied For Renewal : 1st

12  Submission of Compliance report to 1 Action Taken Report Action Taken Report.pdf
the Region
13 Water conservation measures 1 Water Conservation Water Conservation Measures .pdf
measures adopted
by M/s Teva
14 Water Security Plan of villages 1 Water Security Plan Water Security Plan for Village.pdf
of villages
15  Well monitored around the plant 1 Borewell water SGS Jan 2019.pdf
premises testing report
2 Borewell testing Drinking water June 2019.pdf
report June
16 Wells fitted with water meter and its 1 Bore well meter Water Consumption report 2017 to
Record reading 2017 to 2019.pdf
2019
11). Compliance to the Condition prescribed in the NOC - Other
SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name

12). Bharat Kosh Reciept (Porcessing Fee):

S.No Attachment Name File Name
1 Bharat Kosh Receipt TransactionReceipt.pdf
Date : Name & Signature of the applicant
Place : (With official seal)
Associated User : munishvarsingh

Submitted By User : munishvarsingh
Submission Date :  11/10/2019

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

11/10/2019 05:58 PM Page 7 of 7
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Date:14.10.2019

TA!L:’GM:’E&SI{Z{SWNZM 9/01

Member Secretary
Central Ground Water Authority

ol 18/11, Jan ;

f\‘ Road. nagar House, Man Singh

g New Dethi-11001 1.

P Ph. No. 01 1-23383561, 23383824
Fax 23382051

-S;‘E‘QIQQ}_: Application for Renewal of NOC for Ground Water withdrawal of existing
Industrial unit “TEVA API INDIA PVT. LTD" located at A-2, A-2/1, A-2/2, UPSIDC, Industrial
Area, Gajraula District- Amroha, UP 244235,

Ref: Online application- 21-4/1440/UP/IND/2017 - dated 11/10/2019
NOC No. :- CGWA/NOC/IND/ORIG/2017/2872

Dear Sir,

We are herewith submitting NOC renewal application for ground water withdrawal of
existing Industrial unit “TEVA API INDIA PVT. LTD" located at A-2, A-2/1, A-2/2, UPSIDC,
Industrial Area, Gajraula District- Amroha, UP., in prescribed format along with online
application and other necessary documents for your kind consideration.

Thanking you

For TEVA API INDIA PVT LTD.
Gajraula

a) Area Specific Plantation - Annexure -1

b} Domestic Water School Sanitation — Annexure — 2

Teva AP India Private Limited ! 2"
A-2, A-2/1, A-2/2 UPSIDC Industrial Area, Bijnor Road, Gajraula - 244 235, District : Anfage 1 of 2
.(U{::ar Pradesh) India. Tel : +91-5924-252591, 92, 93 Fax; +91-5924-252590

ﬁagd Office: M-34, Saket, New Delhi - 110017 CIN : U74899DL2002PTC138679

Scanned with CamScanner
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TAIL/IGAJ/IE&S/CGWA/2020/05 Date: 17.03.2020

To,

Regional Director

Central Ground Water Board
Northern Region, Bhujal Bhawan,
Sector — B, Sitapur Road Yojana
Lucknow — 226021 (UP)

Subject: Renewal of NOC for Ground Water withdrawal of existing Industrial unit “TEVA
APl INDIA PVT. LTD” located at A-2, A-2/1, A-2/2, UPSIDC, Industrial Area, Gajraula
District- Amroha, U.P - 244235.

Ref: Online application- 21-4/1440/UP/IND/2017 - dated 11/10/2019

NOC No. :- CGWA/NOC/IND/ORIG/2017/2872 valid up to 14.11..2019

Dear Sir,

We had submitted our online application to your good office on 11.10.2019 for renewal of
NOC for ground water withdrawal of existing Industrial unit “TEVA API INDIA PVT. LTD”
located at A-2, A-2/1, A-2/2, UPSIDC, Industrial Area, Gajraula District- Amroha, UP., in

prescribed format along with online application and other necessary documents.

We would like to inform you that our NOC No. CGWA/NOC/IND/ORIG/2017/2872, which
was valid up to 14.11.2019, is not renewed till date, request you to kindly renew our NOC.

We will be highly thankful to you.

Thanking you

For TEVA API INDIA PVT LTD. Gajraula

Authorized Signatory

CC:- Member secretory CGWA New Delhi.

Teva APl India Private Limited

A-2, A-2/1, A-2/2 UPSIDC Industrial Area, Bijnor Road, Gajraula - 244 235, District : Amroha

(Uttar Pradesh) India. Tel : +91-5924-232591, 92, 93 Fax: +91-3924-252590

Regd Office: 12th floor, Commerz Il, International Business Park, Oberoi Garden City,

Off. Western Highway, Goregaon (E), Mumbai, Mumbai City, Maharashtra, India - 400063 CIN : U74898MH2002PTC326704
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TAIL/GAJ/E&S/CGWA/2020/05 Date: 17.03.2020

To,

Regional Director

Central Ground Water Board
Northern Region, Bhujal Bhawan,
Sector — B, Sitapur Road Yojana
Lucknow — 226021 (UP)

Subject: Renewal of NOC for Ground Water withdrawal of existing Industrial unit “TEVA
API INDIA PVT. LTD” located at A-2, A-2/1, A-2/2, UPSIDC, Industrial Area, Gajraula
District- Amroha, U.P - 244235.

Ref: Online application- 21-4/1440/UP/IND/2017 - dated 11/10/2019

NOC No. :- CGWA/NQOC/IND/ORIG/2017/2872 valid up to 14.11..2019

Dear Sir,

We had submitted our online application to your good office on 11.10.2019 for renewal of
NOC for ground water withdrawal of existing Industrial unit “TEVA API INDIA PVT. LTD"
located at A-2, A-2/1, A-2/2, UPSIDC, Industrial Area, Gajraula District- Amroha, UP., in

prescribed format along with online application and other necessary documents.

We would like to inform you that our NOC No. CGWA/NOC/IND/ORIG/2017/2872, which

was valid up to 14.11.2019, is not renewed till date, request you to kindly renew our NOC.

We will be highly thankful to you.

Thanking you

For TEVA API INDIA PVT LTD. Gajraula

Authorized Signatory

CC:- Member secretory CGWA New Delhi.

Teva API India Private Limited

A-2, A-2/1, A-2/2 UPSIDC Industrial Area, Bijnor Road, Gajraula - 244 235, Dislrict : Amroha

(Uttar Pradesh) India. Tel : +91-5924-252591, 92, 93 Fax: +91-5924-252590

Regd Office: 121h floor, Commerz I, International Business Park, Oberoi Garden City,

Off. Western Highway, Goregaon (E), Mumbai, Mumbai City, Maharashtra, India - 400063 CIN : U74899MH2002PTC326704




Registered

— UTTAR PRADESH POLLUTION CONTROL BOARD
B T.C. 12 V, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW

it
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1. Number of authorisation and date of issue: U D{ HAZ — OZ)/ |7 Daode a$ abeve.

2. Reference of application (No. and date):

3 M/s Teva API India Pvt. Ltd, A-2/1, A-2/2, UPSIDC, Industrial Area, Gajraula, Distt-Amroha is hereby
granted an authorisation based on the enclosed signed inspection report for generation, storage & disposal of
hazardous wastes as per following details.

Annexure-VI|

Schedule-1 R Physical Oty Final mode of disposal, recycle or
S.Na Category No Waste Detalls Characteristics MT/Annum reuse/SLF/incirati
Process Residue and ; 750 MT TSDF/Incinerator
1 28.1 Solid
wastes
2 282 Spent catalyst Solid 40 MT TSDF/ Incinerator
3 283 Spent carbon Solid 40 MT TSDF/ Incinerator
4 204 OfT specification Solid 60 MT TSDF/ Incinerator
products
5 28.5 Date-expired products Solid 60 MT TSDEF/ Incinerator
28.6 Spent solvents Liquid 260 KL TSDF/Incinerator/Recycle/Reuse
Empty 40000 Mos | TSDF/Incinerator/Recycle/Reuse
barrels/containers/liners
7 331 contaminated with Solid
hazardous
chemicals/wastes
i i T / Incinerat
g 353 Spent_ ion m@ge resin Solid 5MT TSDF/ Incinerator
1g toxic metals
J Chemical sludge from R 500 MT TSDF/ Incinerator
¥ 33 waste water treatment Semi-Sokd
10 . 354 Qil and grease skimming Liquid 5MT TSDF/ Incinerator
" 36t .a\ny process ar Semi-Solid 400 MT TSDF/ Incinerator
distillation residue
i 362 Sper!t carbon or filter Solid 10 MT TSDF/ Incinerator
medium
@ 372 Ash fmm‘mctperam‘rland Solid 50 MT TSDF/ Incinerator
flue gas ¢ ing;
1 373 Concentl:anon 02 Solid 1000 MT TSDF/ Incinerator
evaporation
SL. No. Schedule-TV SL. 2 Physical Oty MT Final mode of disposal, recyele or
Mo stz Hetalls Characteristics rense/SLETncineration
15 7 Tnsulated Copper Wire Scrap or 10MT Awthorised Recyclar
copper with PVC sheathing Soild
including ISR1-code material "
namely “Druid"”
16 17 Used Lead acid battery SMT Authorised Recycler
including grid plates and other Soild
lead scrap/ashes/residues.
17 18 Components of waste electrical 4MT Authorised Recycler
and electronic assembles Solid
comprising accumulators and e
Z other batteries.
18 19 Paint and ink Slud%.’msidues Liquid 10 MT Authorised R 1er/ TSDF
19 20 Used oil and waste oil Liquid 10 MT Authorised Recyiler TSDF

1. The authorisation shall be valid for a period of Five Year from the date of issue, if not suspended W&&:AP‘ l;'\l U

earlier.

2. The authorisation is subject to the following general and specific conditions.
A. General conditions of authorisation:

1. The authorisation shall comply with the provisions of Environment (Protection) Act 1986 and rules made
thereunder.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer of the U.P. Pollution
Control Board.

3. The person authorised shall not rent lend, sell, transfer or otherwise transport the hazardous wastes without
obtaining prior permission of the U.P. Pollution Control Board.

4, Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of this authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on “Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous
Waste and Penalty”

7. It is the duty of the authorised person to take prior permission of the U.P, Pollution Control Board to close down
the facility. ]

Authorised Signafon



8.

15.

16.

19.

20.

21

22,

23.
24,

25.
26.

27.

An application for the renewal of an authorisation shall be made in form 1, before its expiry as laid down in rule,
It is further brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court in
W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016 shall be allowed to operate without valid authorisation. It is also
provided in the same orders that industries which are not complying with the conditions of authorisation shall not
be allowed to operate. Hence in case you fail to apply for authorisation, before its expiry or fail to comply with
conditions of the earlier authorisation issued to you, closure order shall be issued against your indusiry without
any further notice.

Annual return shall be filled by June 30" for the period ensuring 31% March of the Year.

. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner suitable for

handling, storage and transport and the packaging shall be easily visible and be able to withstand physical
conditions and climatic factors. All hazardous waste containers / bags shall be provided with a general label. The
storage area should be at an isolated spot in the premises and must be fenced, covered and duly marked.

. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including

groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter and should also

maintain records on Form 3 and present it to Board's inspecting officials.

- In case of accurrence of an accident, complete details on form must be sent to U.P. Pollution Control Board at the

earliest along with details of mitigative and remedial measures taken.

- The authorised person shall not receive, collect, or store any hazardous waste from any unauthorised occupier or

generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing unit it must be
ensured that such unit is fully complying with environmental requirements and has a valid authorisation of the
Board.

In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of hazardous
chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and toxic nature must
be safely collected and stored. Non-compatible wastes must be suitably and safely handled.

It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms and
conditions of the authorisation issued under the Rule — 7 of Hazardous and Other Wastes (Management &
Transboundar Movement) Rules, 2016.

. You are directed to display on-line data/display board outside the main factory gate with regard to quantity and

nature of hazardous chemicals being handled in the plant, including waste water and air emission and solid
hazardous waste generated within the factory premises. Necessary compliance should be sent within 15 days of
receipt of this letter.

- It is the mandatory duty of the authorised person to comply with the guidelines for transportation of hazardous

waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran boundary Movement)
Rules, 2016.

It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.

An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with compliance of
this letter of this office,

Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.

The occupier, transporter and operator of a facility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.

Details of raw material which is (Hazardous waste) and product along with quantity shail be sent with in a month.
You shall become the member of any common TSDF for S.L.F. (M/S U.P. Waste Management Project Kumbhi
Kanpur Dehat or M/s Bharat Oil & Waste Management Ltd., Kumbhi, Akbarpur, Kanpur Dehat. permitted by
U.P.P.C.B), and start sending the stored hazardous wastes for final disposal to the TSDF and report back to
U.P.P.C.B. with the required manifest (document of proof) within one/three month of this letter. The authorized
incinerator is with M/s Bharat Oil Company, Sahibabad, Ghaziabad for oily waste and paint sludge only and
common incinerator at Kumbhi, Kanpur Dehat, Uttar Pradesh for other incinerable wastes. The authorized
incinerator is also with [J.P. Waste Management Ltd., Kumbhi, Akbarpur, Kanpur Dehat.

You are required to store the hazardous waste safely and send it to TSDF/incinerator within Ninty days/Six
months of its generation.

Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to U.P.P.C.B. for each category of waste
sent to TSDF/Incinerator.

Emission from the Common/Captive incinerator stack shall meet the prescribed standards under Environmental

Protection Act, 1986.
(ﬂ“z"__
(Ashish ﬁlwarg refi -

Member Secretary

Capy te:-  Regional Officer, U.P. Pollution Control Board, Bijnor for information and necessary action.

4-"'",—”.’
(Amit Chandra)
Environmental Engineer (Incharge)
Circle7
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Annexure-VI|

ER 237847

¢ AGREEMENT

THIS AGREEMENT made on this 11" of July of the year 2019 between

M/s Uttar Pradesh Waste Management Project (A Division of RAMKY Enviro Engineers Ltd.) having

PCB Consent for Establishment Order, Ref.: vide num.: - FO1 124/C-2/N.0.C./3337/06, dated 8" May,
2006 and Consent for operate number :- 83 1/C-2/Haz//596/2017,dated -5™ June 2017 situated at Village -
Kumbhi, Distt. - Kanpur ((Dehat), Uttar Pradesh - and having its Registered office at Ramky Towers,
Grandiose, Anjaiah Nagar, Gachibowli, Hyderabad-32 (AP), (herein after called (“UPWMP") and
rﬁ;@scnted by its Authorized Signatory, of the FIRST PART (which expression include their successors
arid assigns, unless such inclusion is inconsistent with the context or meaning thereof)

AND

l\/gs. Teva API India Pvt. Ltd., having their production units at PlotNo.:-A—-2,A-2/1,A- 242,

URSIDC, Gajraula, Distt: - Amroha (herein after referred to as the “GENERATOR") represented by its
Adtthorized Signatory, of the SECOND PART (which expression include their successors and assigns,
unéess such inclusion is inconsistent with the context or meaning thereof).

WHEREAS the UPWMP has set up an engineered common facility to treat, store and dispose of Hazardous
W‘\ste as per the guidelines under “Hazardous & Other waste (Management and Transboundary movement)
Rules - 2016 with authorization by UP Pollution Control Board.

AND WHEREAS GENERATOR desires to get their Hazardous Waste, being generated at their production

urgt mentioned above as per their UP Pollution Control Board Authorization to be Collected, Transported,
Treated, Stored and Di off, by utilizing the services of the UPWMP. Copy of Authorization is part of

thf. Agreement.
I r P‘@ﬁ
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NOW THEREFORE THOSE PRESENT WITNESSETH AND IT IS HEREBY DECLARED AND
AGREED BY AND BETWEEN THE PARTIES HERETO AS FOLLOWS:

01.

04,

0s.

06.

07,

The Scope of service to be provided by the UPWMP is limited to Transport, Treat, Store and
Dispose Hazardous Waste of the GENERATOR.

UPWMP shall dispose the Waste as per the mandate given to UPWMP, as it is a Common F acility
catering to diverse Wastes. UPWMP shall follow Ministry of Environment & Forests, Central
Pollution Control Board, UP Pollution Control Board specified rules & guidelines, along with
future amendments, and adopting latest disposal technologies.

GENERATOR is registered as Member of UPWMP and has paid an amount of Rs. 9, 00,000/~ (Rs.
Nine Lakhs Only) t towards Membership Deposit as per the criteria mentioned in Annexure ltem
01. The lifetime membership deposit is adjustable against Waste Disposal Charges only, in the event
cither party decides to terminate this agreement. Deposit will be applicable for minimum period of 5
years from date of signing the agreement. No interest/financial charges are applicable on the
Membership Deposit collected by UPWMP.

The Membership No. on the Certificate and as registered with UPWMP is UPWMP-KNP-HZW.-
CHW-TSDF- 0396.

GENERATOR has mandatory obligation to provide the entire process details which leads to
generation of Hazardous Waste only to UPWMP for the purpose of determining the Waste
Characteristics and to decide parameters for comprehensive analysis, as well as its final pathway
of treatment, storage and disposal of the wastes

GENERATOR has mandatory obligation to declare Hazardous Waste Quantities on
annual/monthly basis “Hazardous & Other waste (Management and T ransboundary movement)
Rules - 2016” and confirm to a set schedule of waste disposal to UPWMP facility as per the
declaration format in Annexure. Failure to provide this information at the time of agreement or
within 30-45 days from date of signing, shall nullify the agreement terms and conditions.

The registered GENERATOR obligations for utilizing the facility are:

Provide details ,in case a waste is classified as explosive /inflammable in nature _the fact
has to informed to UPWMP Detailed information on its characteristics and safe handling
practices shall be furnished in advance to UPWMP .In case of any explosion /fire accident
arising during transportation and during handling at UPWMP site the Generator is solely
responsible ,in case information as required is not furnished by the Generator

i) Provide details of Waste in the Manifest form (Form 10 - as per “Hazardous & Other waste

(Management and 1 ranshoundary movement) Rules - 2016". provided by UPWMP at cost)
and a TREM card (Form 08 — as per “Hazardous waste (Management, Handling and
Transboundary movement) Rules - 2016 provided by UPWMP at cost to the transporter of
the Waste,

1ii) Provide comprehensive analysis of Waste on parameters identified in Annexure Item no. 08

and also other parameters as could be applicable based on the material characteristics /
process. UPWMP shall also analyze the Waste for finger print analysis. The parameters for
comprehensive and finger print analysis are provided in Annexure Item no. 08 & 09. In the
event there are differences in the analysis results, the GENERATOR may send their samples
to a mutua @E@@&paﬂy at their own cost. Fresh Comprehensive analysis reports

SRATOR in one or more of the following occasions there is a
m ‘I'l )
ol
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08.

09,

10.

11.

12.

13.

14.

15,

discrepancy between Comprehensive Analysis and Finger Print Analysis the findings will
be reported to UPPCB also.

Cont...3

=
a) There is a change in waste characteristics
b) There is a change in manufacturing process
¢) There is a change in product mix/ raw material mix

d) An otherwise known reason for change in waste quantities and characteristics and/
or

e) 2 Years whichever is earlier

The Comprehensive Analysis report shall be used to determine the Disposal Pathway based on the
Waste Characteristics & as per MoEF, CPCB and UP PCB rules and guidelines issued from time
to time. Disposal Pathway shall be mutually agreed between GENERATOR & UPWMP and shall
form the basis for disposal / USER charges. The base charges are as defined in this agreement in
Annexure — Item 02.

The Charges for Collection, Transport, Treatment, Storage, Disposal facility (herein after called
as USER CHARGES) will be applicable to GENERATOR as per Annexure - Item No. 02, Item
No. 03 & 04. User Charges quoted in Annexure head wise are the initial basis rates for the
GENERATOR which is indicative and all the charges which are defined by UPWMP on a time to
time basis shall apply on pro-rata basis common to all UPWMP MEMBERS who have signed
similar agreement with UPWMP

User Charges are subject to Annual Revision also on the basis inflation / escalation of fuel costs,
on major price escalations viz., Power Tariff, Change in Disposal Technologies / Method, Wage
Hike or wholesale price index or otherwise .

The GENERATOR has to pay the TRANSPORTATION CHARGES to the UPWMP at the rate
as mentioned in Annexure Item 03.The transportation rates are on per KM per Ton basis and the
travel distance taken into consideration will be from UPWMP to GENERATOR production unit
and return distance to UPWMP facility. Minimum charges are also applicable.

The main modes of disposal shall be direct landfill, stabilization followed by landfill, direct
incineration, and incineration after treatment of Waste etc. The modes of disposal are dependent
on the Waste characteristics.

The UPWMP on receipt of information from the GENERATOR, will plan and schedule collection
of the Waste from the GENERATOR premises. Safety of community (humans, flora, and fauna)
during transportation is prime and thus safety information will have to be provided by the
GENERATOR in (Form 08), Waste Transportation Manifest (Form 09) and TREM Card (Form
10) for every Waste type as per “Hazardous waste (Management, Handling and T ransboundary
movement) Rules - 2016". In the event of false information to UPWMP of any nature, all
associated direct and indirect liabilities are the responsibility of the GENERATOR.

In case a Waste is classified as explosive in nature, the fact has to be informed to UPWMP.
Detailed information on its characteristics and safe handling practices shall be furnished in advance
to the UPWMP. In case no information is provided, or information is held back and in the event
of any explosion or accident during transportation and during handling at UPWMP site the
GENERATOR is solely responsible for all associated direct and indirect liabilities.

WMP vehicle is sent back to the UPWMP without giving the Waste,
ondd by the GENERATOR, the GENERATOR has to pay the
@, that trip as mentioned under Annexure ftem 03 for the full capacity

|
(L

In case, for any re
even after bei '&8 B
TRANSPORT
load of vehicle,
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16.

17,

18.

19,

20.

21.

22,

23.

24.

25,

26.
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GENERATOR is responsible to segregate/store/accumulate/fill/load the Hazardous Waste in the
container provided by UPWMP in a sanitary manner and so also, the container area should be
accessible to the UPWMP vehicle, to come and collect the Container. The Transporter reserves
the right to reject collection of Hazardous Waste spilled over the ground and Container whose
exteriors are soiled by Hazardous Waste spillage.

The GENERATOR has to pay a fixed amount to UPWMP as minimum yearly service commitment
charges every year for the purpose of utilization of UPWMP services. This amount shall be
adjusted against every month User Charges invoices or in calendar period of one year. In the event,
for whatsoever reason, the GENERATOR is unable to utilize the facility services for a particular
month/period, the GENERATOR shall forfeit the amount that is unutilized in that calendar year.
The charges are mentioned in Annexure Item no 06.

The monthly User Charges invoice will be sent to the GENERATOR on or before 5" of every
succeeding month and the bill amount shall be paid on or before 15" of the same month (or within
10 days of receipt of bill).

The payments delayed beyond the period stipulated vide (18) above, interest shall be levied at the
rate of 5% per month for the outstanding amount. If the outstanding amount has not been paid
during the month, UPWMP reserves the right to refuse to extend the facility’s services to the
GENERATOR and even may terminate this agreement.

UPWMP reserves the right to terminate the Membership and agreement in the event
GENERATOR fails/refuses to pay the bills/dues within three months of raising the bill otherwise
penal interest will impose 18 % per annum.

Wastes which require alternate destruction technologies like reuse/ recycle etc. shall be handled at
this facility. However, the prices for such treatment techniques shall be determined on a case to
case basis purely based on their characteristics.

Notwithstanding anything else contained herein, neither PARTY hereto shall be liable for damages
or to have this AGREEMENT terminated for any delay or default in the performance of such
PARTY hereunder if such delay or default in performance derives from conditions beyond the
reasonable control of such PARTY, including but not limited to, acts of God, strikes, fires, floods,
extreme drought, shortage of supply, riots, work stoppages, embargoes, governmental actions or
damage to the plant or facility or any cause unavoidable or beyond the control of either party
including any arbitrary ruling by the Government prohibiting the handling of the Waste or
continuing domestic or international problems such as wars or insurrections.

This Agreement shall be deemed to represent the entire Agreement between the parties hereto
regarding the subject matter hereof and shall supersede, cancel and replace any and all prior
agreements or arrangements, if any, in this behalf, by and between the parties hereto.

Nothing contained herein shall be deemed to constitute a partnership, joint venture or agency by
and between the parties hereto.

This Agreement may be modified or amended only by writing, duly executed by or on behalf of
the parties hereto.

Any terms and conditions of this Agreement may be waived at any time by the party that is entitled
to the benefit thereof. Such waiver must be in writing and must be executed by an authorized
officer of such party. A waiver on one occasion will not be deemed to be a waiver of the same or
any other breach or non-fulfillment on a future occasion.

‘85.}/(9__. ' II P\M
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27. In the event that any provisions of this Agreement is held to be illegal, invalid or unenforceable
under any present or future law such provisions shall be deemed terminable and the remaining
parts & provisions of this Agreement shall remain in full force & effect.

28. Either party shall have the right to terminate the agreement in the event of violation of any of the
terms and conditions as agreed upon in this agreement upon giving 30 days written notice to the
other party.

29, Any dispute arising on any clause or clauses of this agreement and the contents of the Annexure,
hereto between the GENERATOR and UPWMP shall be referred to Arbitration. The Arbitration
shall be governed by and conducted in accordance with the provisions of the Arbitration and
Conciliation Act, 1996 or as amended. The arbitration proceedings shall be conducted in English
and the Arbitration shall take place at Kanpur. The arbitral award shall be final and binding upon
both parties.

30. UPWMP and the GENERATOR mutually agree that the Courts of Kanpur in Uttar Pradesh shall
have the jurisdiction over all the disputes arising out of this Agreement.

01. For Uttar Pr g@nﬁfa
(A Division

anagement Project

viro Engineers Ltd.)
Pl

NPy & o/
Authorized Siﬁ(ﬁry— -

[N
Witness: Name: Tonaw Sonktf Sign: ﬁy‘

Company/Occupation: Ramky Enviro Engineers Ltd;

Designation: ngau MaRD

Witness: Name: NTYHAL STH G Sign: gby,
Company/Occupation: Ramky Enviro Engineers Ltd;
Designation: ¢ BYD

02. For M/s. Teva API India Pvt. Ltd.

(AUTHORISED SIGNATORY)
GENERATOR, THE SECOND PART.

jf Witness: Name: QILM/ Sign: Name:- Avani Kansara
Company/Occupation: une:-_ﬁﬂ,\‘l\—\j-‘-——
Designation: .

Witness: Name: ¢ Ec,ng,k géuk /‘k Sign:
Company/Occtipation: Teve. AL Jn) fe Lot

S,

Designation: @Yr.@{mc_w
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Encl.:- ANNEXURE

ANNEXURE

Common Hazardous Waste Treatment Storage & Disposal Facility

01) MEMBERSHIP DEPOSIT:

The lifetime deposit has to be paid by the GENERATOR, as is commonly applicable, is set-out in the
following matrix, to help you understand and determine the payable amount as applicable.

Capital Investment of Industry [Rs.] ( Deposited [Rs.]
On Gross Block, without depreciation)

<1 Crore 50,000

1- 5 Crore 1, 50,000

5—10 Crore 3, 00,000

10 — 50 Crore 7, 50,000
50 — 100 Crore 10, 00,000
100 — 200 Crore 15, 00,000
> 200 Crore 20, 00,000

This deposit is adjustable against waste supply in the event, member’s desires to withdraw membership or
as per Clause in Agreement. Fee Member ship Enrollment model and the Fee structures were approved by
the comumittee.

2) User Charges:

The GENERATOR shall pay the following applicable User Charges based on the Waste Types.

A. Landfill Waste (ETP sludge, Process Waste, Incineration Ash) :

1) Disposal Charges: Rs. 1530,00 per MT
ii) Transportation: Rs. 2700 per MT iii)
PEFC : Rs. 76.50 per MT

B. Incinerable waste

i) Used PPE’s:
Disposal Charges: Rs.9500 per MT
Transportation: Rs. 3000 per MT (In case waste is voluminous, 90% of vehicle capacity shall
be charged for transportation)

Note: a) For New Waste as per the work order.
b)T&C as per WO

4) Project Escrow Fund Charges- [PEFC] —

PEIC charges & plicable as per MoEF.

-
(23] 6 . ,
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5)

6)

7

b) Service tax @ 15% applicable as per government rules & norms.

Container Handling Charges: [Optional, applicable when Services are utilized]
15 MT Closed Containers: Rs. 5.20 Lacs for 3 Years per each container
Disposal of Resin & Solar Ponds

i) Disposal Charges (@ Rs. 8100 per MT

ii) Transportation Charges (@ Rs. 2700 per MT

iii) PEFC Charges @ Rs. 405 per MT

Minimum Yearly Service Charges:

The GENERATOR has to pay as applicable minimum Yearly service charges. This amount shall be paid on
yearly basis. This amount shall be adjusted against User Charges invoices in a calendar period of one year.
In the event, for whatsoever reason, the GENERATOR is unable to utilize the facility services for a particular
period, the GENERATOR shall forfeit the amount that is unutilized in that calendar year.

.

8)

For Small scale Industries Rs. 1000/- per Month

For Medium scale Industries Rs.1500/- per Month

For Large scale Industries Rs. 2000/- per Month

Minimum billing of Rs. 2000 will be charged during the invoice raised

Truck Detention Charges:

Maximum time of Three hours is allowed for the truck to be detained at the GENERATOR premises from
the time of reporting to their Security Gate. In the event this period is exceeded then Rs. 500/- per hour shall
be charged as detention charges unless it is mutually agreed and accepted between both parties in writing.

% Terms & Conditions:-

This membership is valid as long as the user industry is in good standing with the CHWTSDF and
has continued valid authorization from UPPCB.

This CHW-TSDF shall accept only hazardous wastes as classified in HW Rules for disposal and
shall not accept radioactive wastes, Municipal wastes, Bio-Medical waste....

Acceptance of wastes is dependent on the fulfillment of regulatory and statutory guidelines for
operations of CHWTSDF issued from time to time.

Pathway of disposal of wastes and its price shall be decided based on the guidelines issued from
time to time by regulatory authorities and shall be at the discretion of CHWTSDF




|

3) List of Parameters has to be Analyze:-

i

A) Parameters analyzed for Comprehensive analysis of WASTE:-

Ll) Physical State 19)Lead (WLT) 37)Benzene 55)Methoxychlor
2)Color 20)Cadmium (Total) 38)Chloro Benzene 56)Pentachlorphenol
3)Texture 21)Cadmium (WLT) 39)Cresols 57)Toxaphene

. : ] : 58)2.4,5 - Tri
4)Bulk Density 22)Total Chromium (Total) 40)1.4 - Dichloro Benzene Chlorapheno)
S)pH at 28.6°C 23)Chromium (WLT) 41)12 - Dichlors Ethans 324~

WA 40 PREEH : RRRRELRY Trichlorophenol

6)Paint Filter Liquid Test (Z;ilt;"a"‘“e“‘ L )Pyridine 60)2.4,5 - TP (Silvex)

: 61)Vinyl Chloride
7)Loss on Drying at 105°C 25)Hexavalent Chromium 43)Ethyl Methyl Ketone

(WLT)
8)Loss on Ignition at 550°C . ’ )
(Dty Biiis) 26)Nickel (Total) 44)Nitro Benzene 62)24-D
45)Tetra Ethyl

9)Calorific Value 27)Nickel (WLT) )T etrachloro Eihylene 63)Chlordane
10)Flash Point 28)Zinc (Total) 46)Trichloro Ethylene ?:31.‘ “Tn“) IQRIRaRb

65)Nitrate Nitrogen as N

11)Reactive Cyanide 29)Zinc (WLT) 47)1,1 — Dichloroethlene (WLT)
12)Reactive Sulfide 30)Manganese (Total) 48)2.4 — Dinitrotoluene 66)Total Phenols (WLT)
13)Water Soluble Organic | 3 1)Manganese (WLT) 49)Endrin 67)Fluoride as F- (WLT)

S0)Hetachlor (and its epaoxide)

14)Water Soluble inorganic 32)Arsenic as As (WLT) 68)Total Fluoride as F-

E:S)K;;ter soluble halides 33)Copper (Toatl) 51)Hexachlorobenzene 69)Total Chlorides as cl-

16)Total Cynides 34)Copper (WLT) 52)Hexachlorobutadiene

17)Extractable Organics 35)Chloroform 53)Hexachloroethane 70)Total Sulphates as S
| 18)Lead (Total) 36)Carbon Tetra 54)Lindane

A) Parameters to be analyzed for Fin er Print analysis of WASTE:-

1) Physical State

5) pH at 28.6°C

9)Calorific Value

2)Color 6)Paint Filter Liquid Test 10)Flash Point

3)Texture 7)Loss on Drying at 11)Reactive Cyanide
105°C

4)Bulk Density 8)Loss on Ignition at 12)Reactive Sulfide

550°C (Dry Basis)

13) Other critical
parameters

(™




DECLARATION

We M/s. Teva API India Pvt. Ltd. hereby declare that based on our industry production and our annual
projections we shall be disposing the following Hazardous Waste types to UPWMP. (Addl sheets could be
used for multiple waste types)

The Avg. Yearly generation of Hazardous Waste is expected as follows.

- Avg. Iltoro MT per yearof 3% 3 9 3¢-] type of Hazardous WASTE

Avg. €D  MT per year of 353 type of Hazardous WASTE
Avg. 5D MT per yearof 28/ type of Hazardous WASTE

The Avg. monthly generation of Hazardous Waste is expected as follows.

Avg. 15¢e MT per monthof 3% 74 3{:] type of Hazardous WASTE,
Avg. Yo MT permonthof  35°3 type of Hazardous WASTE.
Avg. ﬁ ©___ MT per month of 28| type of Hazardous WASTE

The Total accumulated/stored/buried in pits Hazardous Waste from the period of 261G is
approximately as follows which is being sent to disposal at UPWMP.

1. Approx. MIL  MTof type of Hazardous WASTE.
2. Approx. NIL  MTof type of Hazardous WASTE.
3. Approx. N)L- MT of type of Hazardous WASTE.

FOR M/s. Teva API India Pvt. Ltd.

(e

(AUTHORISED SIGNATORY)
GENERATOR, THE SECOND PART.
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Phone: 0591-24¢

Regional Office
U.P. Pollution Control Board
1-A/L.N.S.-1, Avas Vikas Colony, Bauddh Vihar
Delhi Road, Moradabad
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Source Emission Monitoring Results
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2. Production Capacity
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4. Source of Sampling
5. Date of sampling

6. Stack Attached to
7. Capacity of Boiler/D.G./Furnace ek
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......................................................
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8. Type of Fuel Uses
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A.P.C.S (Air Pollution Control System)

10. AP.C
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4. Velocity in Meter/sec el
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10. Other
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- = CENTRAL MLLWOH CONTROL BOARD
= Parivesh Bhawan, East Arjun Nagar, Delhi-110032
BIO-SCIENCE LABORATORY

Microbiological Analysis Report
NABL Accreditation —ISO/EC/17025: 20085, Certificate no. TC 7723 {Valid till 14.09.2020)
Bio/Microi51 17 08 2020

1 Report no & issue date

2 Name of the project :  PIAS
3 Sample matrix «  \Waste Water and Fresh Water
4 Date & time of sample collection 11 08 2020; 10.00 AM - 06 00 P
5 Samples colle :  Dr. RK Singh, Sc ‘D' &ieam
6. Date & time of receipt ¢ 13.08.2020, 6130 PM
7 Date of sample : 13082020
8 Sample regi n no. & date ! Bio/53/MB/03/2020, 13 08 2020
g &nvtmnmenwmfiﬁiona during sampling L o
10. Test method ce :  APHA 23" Edition, 2017
11. Report sentmwame&m;m3 :  Dr.RK. Singh, Sc. ‘D', WQM-II —
s. | Sampling o Fecal
No location Lab Code Colm ~ Coliform
MPN/100mi mmm
1, |cs14 MB-140 2 <1.8
2. | s24 MB-141 46 o -
3 |ce MB-142 6.8 6.8 e
- i i
wmls Tava f .'

‘.
e o 1« zrnerqpumhaunotba :
M,“Q 3. <1.8 MPN/100 ml indicates that the pre )f pres
4The;amplevdllberstamedfaronewm

5. (*) Parameter not under NABL Scope.

Authorized Signatory
(Dr. D. K. Markandey)

Page 01 0f 07

DOC:CBICLIQRISAOBL-1 |  Issue No.:04

c53Y—» STP L oudlet
524 - STp 2 oublet \
(Lﬁj- - Graundmsodet ‘M?& %&




CENTRAL POLLUTION CONTROL BOARD

Parivesh Bhawan, East Arjun Nagar, Delhi-110 032
INSTRUMENTATION LABORATORY
Trace Metals Analysis Report

i Report no. & Issue date : m%ﬁeﬂ»gss;mnmamg

2. Name of the Project 1 PIAS

3 Sample matrix 1 Wastewater

4, Da‘te&timeofmple collection : 11" Aug 2020 (10: 00 am ~ 6:00 pm)

5 collected ¢ Dr. RK. Singh & Team

6. Date &m@s&m& receipt : Dt.13.08.2020, 02:55 pm

7. Date of sample analysis + Dt.19.08.2020

8. Sample registration no. & date ~ : IL/SR-769/HM-04/2020, Dt.13.08,2020

9. Sampling plan reference e

10.  Test method reference 1 APHA, 3120-B, 23" Ed. 2017

11 Report sent to + Dr. RK. Singh, WQM-II Div.

(Name & Address)

St. |  Sample As eu G Cr Cu Fe Mn M Pb 5b Se v | Zn ['I ;
No Code (mg/L) | (mg/L) | (mg/L) | (mg/L) | (mg/) | (mg/) | (mart) | (mg/L) | (mart) | (mg/L) | (mgiL) | (mgiL) | (mg/L) '.
L e BOL | BOL | 047 | o041 | BOL | 1302 | 023 | 017 | 003 | oo4 | eoL | eoL 660 ||
2 oH 2 003 | BOL | BOL | 043 | BOL | 233 | 032 | 005 | BOL | BOL | 003 | BOL | 20806
3 c2F BOL | BOL | BOL | BOL | BOL | 021 | BOL | BOL | BOL | Eo. | BoL | 8bL | BOL |

BDL:

B;IW Detection Limit K}_/'g! .

Detection Limit (wwm% 0,04, Co-0.01, Cr - 0.01, Cu - 0.01, Fe-0,01, Mn-0.01, Ni - 0.01, Pb - 0.01, s ’(m

, Se- 0.01, voms. Zn - 0.01 4,,.}1?; M L"

Statement:
1.  The results ) £ ‘ _
2. The report t be | - in full -without the written approval of the laboratory.
3. The parameter is um : aecredﬂmtiorgg 150-17025:2005
(Certificate No. TC-7723, valid up 2020).
4. Samples will be retained for 30 m&wfm ::ate of issue of Test Report.
M Do W.as uw ﬁ“ \n\‘i‘ ; ,,A’M;a) AT
(ALOK KUMAR MEHER) NAMITA MISHRA) {GURNAM SING
maig&t Su - & Authorized Signatory  D.H., Instrumentation Lab.
| poc: cn;ca.ms 10/IL-5 ] 1ssue No.: 05 § Now: 02 | Issue Date: 27.03.2014 | Page 01 0f01 |
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¢ 11-08-2020, 10:00 AM - 06:00 PM
: Dr. R, K. Singh & Team

¢ 13-08-2020; 02:55 PM

: APHA, 3125-8, 23nd Ed. 2017

: Dr. R. K. Singh, WQM-II Division
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CENTRAL POLLUTION CONTROL BOARD
Parivesh Bhawan, East Arjun Nagar, Defhi-110 032
: Borewell (Ground Water) Report No.: FWL/56
: Dr. RK. Singh Issue Date: 24/08/2020
: Given in Table
: 13/08/2020 to 17/08/2020
: 55/Water/FW/01/2020
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